
Name of the Corporate Debtor along with PAN &
CIN No.

Metenere Limited

PAN - AAACM8484F

crN - u271 07D11 997P1C084906

Address of the registered offrce 138-139, Main Road, Gazipur, New Delhi - 1 10096

URL of website https.//www. metenere-cirp coml

Details of place where majority of fixed assets
are located

The Company had six manufacturing facrlities at different
locations. Majority of fixed assets are located at.

'1. Damtal (Himachal Pradesh) (operational)

2 Gandhidham (Gujarat) (partly operational)

3 Dadri (Noida UP) (non-operational)

lnstalled capacity of main products/ services

lnstalled capacities of main products, which are
manufactured by the Company atrts Operatronal facilities
are as follows:

A. Damtal (Himachal Pradesh)

1 Aluminium Sheet (FRP) - 72 000 MTPA

2 Foil makrng capability - 18 000 MTPA

3. Colour coating capability - 6 000 MTPA

B. Gandhidham (Gujarat)

1. Aluminium Alloy lngots & Billets - 1,20,000 MTPA

2. Aluminium Con Cast Rod - 36,000 MTPA

3 Aluminium Extrusion capabrlity - 1B 000 MTPA

4 Lead & Lead Alloy (non- operational)- 1,00,000 MTPA

5. Colour coating capability - 6,000 MTPA

Quantity and value of main products/ services
sold in last financial year

Number of employees/ workmen

The Company is currently providing job work services.

Quantity of job work done in last FY (2022-23) 36,805 MT

Value of 1ob work in last FY (2022-23) INR 64 Crore

Employees -38 / Workmen 946 (Contract manpower)

Further details including last available financial
statements (with schedules) of two years, lists of
creditors are available at URL

https ://www. metenere-ci rp. coml

Eligibility for resolution applicants under section
25(2)(h) of the Code is available at URL.

The eligibility criteria is mentioned in the detailed Expression
of lnterest Process Document available on
https://www metenere-cirp.com/ or can be sought by
sending an email to lP.Metenere.@in.qt.com

Last date for receipt of expression of interest 22December 2023

FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR METENERE LIMITED
OPERATING IN MANUFACTURING OF NON.FERROUS &LEAD PRODUCTS IN

DAMTAL AND GANDHIDHAM*

, (Under sub-rggulation (1):of regulation 364 of the lnsolvency and Bankruptcy Board of lndia
,,'.. : (lnsolvency Resolution Process for Corporate Persons) Regulations, 2016)
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Date of issue of provisional list of prospective
resolution applicants

29December 2023

12.
Last date for submission of objections to
provisional list

)3January 2024

13.
Date of issue of final list of prospective resolution
applicants

l3January 2024

14.
Date of issue of information memorandum,
evaluation matrix and request for resolution plans
to prospective resolution applicants

lSJanuary 2024

15
Last date for submission of resolution plans
Authority for approval

lTFebruary 2024

to Process email id to submit Expression of lnterest lP.Metenere @in gt com

- The Hon ble NCLT Prrncrpal Bench, New Delhi vide order dated 21 Novembe12023 allowed the applicatron filed by
the Resolution Professional of Metenere Limited to invite fresh resolution plans by issuing fresh Form G inviting
expression of interests (EOl).Accordingly, the Resolution Professional is issuing the fresh invitation for Expression of
lnterest of Metenere Limited in Form G inviting interested and eligible prospective resolution applicants to submit
resolution plan.

#The Hon'ble NCLT. Principal Bench, New Delhi had ordered the commencement of the Corporate lnsolvency
Resolution Process of Metenere Limitedon 25 September 2020, vide Order delivered on 03 October 2020. Hon'ble
NCLT vrde its order dated '15 October 2020 had appointed undersigned as lnterim Resolution Professional The IRP
was confirmed as the Resolution Professional of Metenere Limited by the Committee of Creditors ("CoC") rn rts
1'tmeeting held on 12 January 2021 .

.,. 
:o, 

METENERE Ll)lrFD
....,.1

SURENDRARA"' GANG
RESOLUTION PROFFESIONAL

sd/-

SURENDRA RAJ GANG

I BBt/r PA-001 /r P-P0 1 066t2017 -2018t 1 177 3

Resolution P rofess ional

Metenere Limited

Email lD for all correspondence related to Metenere Limited

TP.METENERE@rN.GT COM

Correspondence Add ress

GT Restructuring Services LLP,

L 41, Connaught Circus, New Delhi - 1 '10001

Email lD - Surendra.Raj@rn.gt.com

Authorisation for Assignment valid till -19 December 2023

Date - 02December 2023

Place -New Delhi
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Raymond’s ind.
directorsvowto
protect investors
DEV CHATTERJEE
Mumbai, 1 December

Independent directors of Raymond
have appointed Berjis Desai, senior
independent legal counsel, for advis-
ing the directors on the family feud
betweenChairmanGautamSinghania
and his estranged wife Nawaz Modi.

In a statement, the independent
directors have assured the stake-
holders that they would act dispas-
sionatelyandnot takesides.Currently,
there are five independent directors
on the board. Desai has no links with
the promoters or the company.

“The paramount consideration
will always be the interests of the
company as awhole and its non-pro-
moter shareholders. Any material
development or remedial measures,
which impact the company, shall be
forthwith communicated in a spirit
of complete transparency,” the direc-
tors said.

The independent directors have
beenmeeting andmonitoring the sit-
uation so far as it affects the company
and theminority shareholders. They
reiterated their commitment to pro-
tect the interests of non-promoter
minority shareholders, employees
and other stakeholders, the state-
ment said.

The directors are alert to ensure
that the matrimonial disputes
between the two promoter directors
donot affect the capacity of the chair-
man and managing director to man-
age the affairs and business of the
company, the statement said.

“However, it may be appreciated
thatneither any lawnoranycorporate
governance standard requires IDs to
enquire into, investigate, ordelve into
the merits or otherwise, of such mat-
rimonial disputes, which lie beyond
the remit of the ID. The ID shall con-
tinue to exercise utmost vigilance in
watching the evolving situation and
shall not hesitate to proactively initi-
ate measures, the moment required,
to protect the interests of all stake-
holders,” the statement said.

Raymondhas lost significantmar-
ket valuation sinceNovember 13 after

Singhania announced separation
fromwifeNawaz,who is a director on
the board.

The Singhania family owns half
thecompany’s shares,whichhave lost
value since the separation news.

In a media interview, Nawaz
alleged corporate governance lapses
in the company. She said that in a
board meeting on November 8 she
had raised a few issues regarding
allegedmisuse of company funds.

The eight-member board has five
independent directors apart from
Singhania, Nawaz, and SL Pokharna,
group president.

Nawazdidnot reply toqueries sent
byBusiness Standard.

When contacted, Singhania said,
“In the interest of my two sweetheart
daughters and to respect my family’s
dignity, I will refrain from offering
any comment.” Nawaz also alleged
Singhania was trying to remove her
from the board after she protested at
the gate of the Raymond factory in
Thane on Diwali eve when she was
denied entry to a company function.

‘Future-ready’ HUL to split beauty
and personal care biz on April 1
SHARLEEN D'SOUZA
Mumbai, 1 December

Hindustan Unilever (HUL) will split
its beauty andpersonal care (BPC)
business and the change will be

effective fromApril 1.
With this, the consumer goods maker

will focuson itsdigital agenda tomake the
company evenmore ‘future ready’, it said
in a press statement.

The beauty unit will transition into
beauty&wellbeing(B&W)andpersonalcare
(PC) businesses and both the divisionswill
have their ownexecutivedirectors (EDs).

Beautyandpersonalcare’scontribution
was around37per cent inFY23.

HarmanDhillonwill join the company
management committee as ED of the
beauty & wellbeing business. Kartik
Chandrasekharwill be ED of the personal
care business. Both will assume charge
onApril 1.

The maker of Dove soaps has also
appointedArunNeelakantantoassumethe
role of chief digital officer from January 1.
He is being brought in to unlock growth
opportunitiesby leveraging thedigital eco-
system in India, the release said.

Neelakantaniscurrentlyvice-president,
digital transformation&growth,andjoined

HULin2006.Hehasworkedinvariousroles
in customer development and marketing.

Madhusudan Rao, ED of the beauty &
wellbeing and personal care business, has
decided to retire.

RohitJawa,chiefexecutiveofficer (CEO)

and managing director (MD), HUL, said,
“HUL has a track record of strong perform-
ance. As we embark on our next phase of
growthandtransformation,wewillcombine
ourscaleanddisciplinewithinnovationand
agility to serve our consumers even better

and build a future-fit business. BPC con-
tinuestobeasourceofvaluecreationforus.”

He added, “However, the business
model, innovationrhythmandcompetitive
landscape forbothB&WandPCarediverg-
ing. The transition will allow us to bring
more focus, and leverage our strong port-
folio in both businesses. I am glad to have
seasonedbusiness leaders likeHarmanand
Kartik to leadB&WandPC, respectively.”

On Neelakantan’s appointment, Jawa
said, “As a company,weneed to stay ahead
of the trends, build new capabilities, and
leveragetechnologytobefutureready. Iam
confident thatArunwill help the company
leverage the digital infrastructure in India
and accelerate the next phase of HUL’s
transformationprogramme.”

Dhillon is currently India’s skin care
head and joined the company in 2006.
Between 2015 and 2016, she led the
TRESemmébusinessasglobalbranddirec-
tor,basedoutofLondonandlaunchedDove
Hair andTRESemmé, in India.

Chandrasekhar is currently the global
vice-president and head of oral care & skin
cleansingfordevelopedandemergingmar-
kets.Hehad joinedHULas amanagement
trainee in 1998 and has worked across
Unilever businesses in South Asia,
SoutheastAsia,Africa and theWestAsia.

Thecompanyalsoannounceda strate-
gic partnershipwithBrookfield to set upa
solar energy park with 45 MW capacity
in Rajasthan.

BLOOMBERG
1 December

AdaniGroupplanstospend~7tril-
lion($84billion)oninfrastructure
over the next decade, a similar
amount the Indian conglomerate
owned by billionaire Gautam
Adani has lost in market value
since corporate fraud allegations
were levelled against it by a US
short-seller earlier this year.

“We desire to invest more,”
JugeshinderSingh,thegroupchief
financial officer, told reporters on
Friday in Mumbai, without flesh-
ingout further details.

Singh’sambitiousexpenditure

targetsarepartofAdani’s strategy
toattempttodrawalineoverdam-
aging allegations made by
HindenburgResearch inJanuary,
after the short-seller accused the
conglomerateofengaginginyears
of stock price manipulation and
accountingmalpractice.Thecom-
pany has strongly denied any
wrongdoing.

During an annual address to
shareholders in July, Adani
announced grand expansion tar-
gets across his ports, energy and
infrastructure businesses. Before
thenhis conglomeratehadpulled
back from some of its non-core
investments as it sought to shore

up shareholder confidence and
paydowndebt.Theconglomerate
aims to raise bonds via high yield
papers and private placements
through its firms includingAdani
PortsandSpecialEconomicZone,

andAdani Energy Solutions next
year, Singhsaid.AdaniGroupwill
also infuse money to repay its
green energy arm’s bondsmatur-
ing in September and December
next year, potentially in July to

avoidaprepaymentpenalty,Singh
said. Shares of Adani Group com-
panies rallied this week after
India’s SupremeCourt concluded
hearing the arguments in a case
relating to an investigation into
Hindenburg’s allegations, reserv-
ing its judgment on thematter.

The conglomerate was also
buoyedearlier thismonthwhena
US government development
agency announced that it would
provide more than $500 million
in financial assistance to Adani’s
port terminalproject inSriLanka,
whichAdani’s sondeclaredwas a
“reaffirmation by the interna-
tional community.”

Adani to spend~7 trnon infraovernextdecade...

Announceskeychangesin
managementcommittee

... to decide on Wilmar JV
stake sale in 3 months
Adani Group will decide on
divesting its stake in Adani
Wilmar, its joint venture with
Singapore-based Wilmar
International, inthenextthree
months,groupChiefFinancial
OfficerJugeshinderSinghsaid
onFriday.

“Wearecurrentlystudying
whether to keep or divest
Wilmar stake,” Singh said on
the sidelines of an event.

The Gautam Adani-led

groupholdsa44percentstake
in the fast-moving consumer
goodsJVandhasbeenconsid-
ering a potential sale of its
stake for a few months,
Bloomberg News reported in
August, adding that the bil-
lionaire and his family may
retain a minority stake in a
personal capacity.

AdaniWilmarpostedaloss
for a second consecutive
quarter in November. REUTERS

REGAINING LOST GROUND
nTheconglomerateaimstoraisebonds
viahighyieldpapers

nWillalsoinfusemoneytorepayitsgreen
energyarm’sbondsmaturingnextyear

nEarlier inJuly,Adaniannouncedgrand
expansiontargetsacrosshisports,energy
andinfrastructurebusinesses

HindustanUnilever (HUL)hasappointed
formerrevenuesecretaryTarunBajajas
its independentdirectoreffectiveFriday
for fiveyears, thecompanyannounced.

Bajaj,a1988-batchIASofficerofthe
Haryanacadre,servedasrevenue
secretary intheIndiangovernment
beforesuperannuatingNovember
2022.

“Asrevenuesecretary,he
playedakeyrole instabilisingthe
GoodsandServicesTax(GST)and
contributedtowardsasubstantial
increaseinrevenuecollections
underGSTandIncomeTax,”HUL
saidinits release.

“Duringthis
period,hewas
responsiblefor
upgrading

technologyintheadministrationofboth
directandindirect taxes, resultingin
transparencyandefficiencyinthe
workingofthetwodepartments,”HUL
saidinits release.

HealsochairedtheNational
InvestmentandInfrastructureFundand

wasthedirectorontheCentral
BoardoftheReserveBankof
IndiaandtheBoardofSebi.He
alsoservedastheGovernorof
IndiafortheInternational
FundforAgriculture
DevelopmentandasAlternate

Governorof IndiafortheWorld
Bank,AsianDevelopmentBank,

AsianInfrastructure
InvestmentBankand

NewDevelopment
Bank. SHARLEEN D'SOUZA

FirmnamesTarunBajaj
independentdirector
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E-AUCTION SALE NOTICE UNDER IBC, 2016
M/s. GVK INDUSTRIES LIMITED (GVKIL) (In Liquidation)

Reg. Office: Plot10, Paigah Colony Phase-I Sardar Patel Road
Secunderabad, Hyderabad, Telangana-500003.

SALE OF ASSETS OF GVKIL UNDER REGULATIONS
32(A) TO (D) (BROAD DETAILS AS UNDER

93.41 9.34 1.00

Bids are invited through e auction platform of NESL for sale of following assets of GVKIL forming part of
the Liquidation Estate by the Liquidator u/s. 35 (f) of IBC, 2016 r/w reg. 32 of IBBI (Liquidation Process),
Regulations 2016.

1. Interested applicants may refer relevant E-AUCTION PROCESS INFORMATION DOCUMENT with
terms and conditions of online E-Auction, BID form, Eligibility Criteria, Declaration by Bidders, EMD
requirement etc., available at https://nesl.co.in/ auction-notices-under-ibc/

2. Bid related documents shall be submitted through e-mail in the formats prescribed, followed by originals.
3. Other Timelines are given in the relevant E-Auction Process Information Document.
4. Interested applicant who has deposited EMD and requires assistance in creating login ID and

password may contact Liquidator @ 9849039674 or his authorized representative Mr. Vijaya
Krishna @ 9491791079 or through email at liqgvk@gmail.com or Info@ksrfms.com .

5. It is clarified that, this invitation purports to invite prospective bidders and does not create any kind of
binding obligation on the part of the Liquidator or the Company to effectuate the sale. Liquidator has
right to extend /defer /cancel and/or modify, delete any of the terms and conditions including timelines
of E-Auction at his discretion in the interest of Liquidation Process and has right to reject any bid
without any prior notice or assigning any reason whatsoever at any stage of the auction.

6. E-Auction shall be conducted on "AS IS WHERE IS'', "AS IS WHAT IS" "WHATEVER THERE IS''
and "NO RECOURSE" basis only. Sd/- CA. Sai Ramesh Kanuparthi

Liquidator of GVK Industries Limited
IBBI Reg No.: IBBI/IPA-001/IP-P00910/2017-2018/11510

AFA Valid upto: 13-11-2023
Date: 02-12-2023 Address for Correspondence: Plot 6-B, Road No.2,
Place: Hyderabad Banjara Hills, Hyderabad-500034. Cell: +91 9849039674

Plant & Machinery and Power Plant Buildings: All the plant & machinery
comprising mainly of i) 148.85 MWAlstom (GT13E2 DUAL FUEL) Gas turbine;
ii) 80MW Alstom (NE33AA triple pressure) steam turbine and iii) other equip-
ment, electrical, fittings, inventory, stores, furniture & fixtures and Buildings of
Phase II Gas based power plant having capacity of 220 MW situated at
Jegurupadu, Rajahmundry, East Godavari Dist., Andhra Pradesh.

BID
Increase
Amount
(Rs.

Crores)

EMD
(Rs.

Crores)

Reserve
Price
(Rs.

Crores)

Date of e-Auction
& Timing

16-12-2023

With unlimited extension of 5 minutes each upto 7 P.M.
Date: 01-01-2024 (10.00 A.M. to 4.00 P.M.)

Last date of submission of EOI with all bid documents and EMD


